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(b) if so, the purpose of the meeting 
and the outcome thereof; and 

(c) whether Shri Jayaprakash 
Narain ascertained Sheikh Abdullah's 
views and whether Government are 
contemplating his release in the near 
future? 

The Minister of Home Mairs (Shri 
Nanda): (a) Yes, Sir. 

(b) and (c). Shri Jayaprakash 
Narain has met Sheikh Abdullah in a 
personal capacity. Government have 
no information about what transpired 
between Shri Jayaprakash Narain and 
Sheikh Abdullah. There is no propO-
sal to remove the restrictions on 
Sheikh Abdullah. 
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Procedure of Inquiry against I.A.S. 

Officers 

3124. Shri Solanki: 
Shri Buta Singh: 

Will the Minister of Home Mairs 
be pleased to state: 

(a) whether it is required by law 
or rules that the Report of every de-
partmental inquiry held against an 
Officer of the All India Service by a 
State Government must be referred to 
the Central Vigilance Commission; and 

(b) if so, whether he would state 
cases of this type in which the Central 
Vigilance Commission was consulted 
before Show-Cause Notice was issued? 

The Minister of state in the Minis-
try of Home Mairs and Minister 01 
Defence Supplies in the Ministry of 
Defence (ShriHathi): (a) and (b). 
Government resolution setting up the 
Central Vigilance Commission pro-
vides for reference of such cases in 
which officers are alleged to have 
acted for an improper purpose or in a 
corrupt manner, to the Commission; 
the resolution also provides' that the 
relevant rules under the All India Ser-
vices Act will be amended in consulta-
tion with the State Government in 
order to bring the members of those 
services under the purview of the 
Commission. State Govenunents are 
being ronsulted and the relevant rules 
have not yet been amended, I There is 
however n~thing to prevent the Cen-
tral Government from haVing the 
benefit of the advice of the Central 




